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 be  very  happy  if  we  are  able  to  implement
 the  directive  principles  contained  in  the
 Constitution  to  Complete  success.

 BUSINESS  OF  THE  HOUSE—(Contd.)
 MR.  DEPUTY-SPEAKER  :  Mr.  Uma-

 nath.

 SHRI  UMANATH  =  (Pudukkottai)  :
 Sir,  you  will  recall  this  morning  when
 the  business  for  next  week  was  announced
 by  the  Minister,  I  proposed  that  the  patents
 Bill  must  be  taken  up  and  passed.

 AN  HON.  MEMBER  :
 motion.

 SHRI  UMANATH  :

 You  move  the

 I  bag  to  move  :

 “That  rule  338  of  the  Rules  of  Proce-
 dure  and  Conduct  of  Business  in
 Lok  Sabha  in  its  application  to  the
 motion  for  fixing  a  sitting  of  the
 House  on  Saturday,  the  29th  August,
 1970,  be  suspended.”

 SHRI  DATTATRAYA  KUNTE  (Kola-
 ba):  I  oppose  the  motion  not  because  I
 do  not  want  the  Patents  Bill  to  be  taken
 up,  but  because  I  have  received  this  motion
 at  5.I5  P.M.  Tomorrow  is  not  a  working
 day.  If  it  was  a  working  day,  I  could
 understood  Government  wanting  to  give
 priority  for  this  business,  To  give  a
 notice  at  5.I5  P.M.  and  disturb  all  the  pro-
 gramme  and  arrangements  is  not  proper.  I
 have  an  arrangement  to  go  to  Poona  because
 some  body  in  my  family  is  very  seriously
 ill,  If  this  business  is  taken  up  tomorrow,
 it  will  be  depriving  me  from  taking  part
 in  the  deliberations  of  the  House.  As  a
 matter  of  fact,  the  Patents  Bill  should
 have  come  much  earlier.  If  it  has  not
 come  earlier  and  other  business  has  in-
 tervened,  it  shows  the  lack  of  rcsponsibility
 on  the  part  of  the  Government  itself.  Let
 it  come  up  on  Monday  or  Tuesday.  We
 can  sit  longer  on  Monday  and  Tuesday.
 Or,  you  can  extend  the  session  for  this
 purpose.  I  have  no  objection.  But  it  should
 be  taken  up  ona  working  day.  I  oppose
 it  onthe  ground  that  we  are  being  asked
 to  work  to  morrow  which  is  not  a  working
 day  at  such  short  notice,

 SHRI  RANGA  (Srikukulam)  :  Sir,
 according  to  the  Directions  of  the  Speaker,
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 it  was  made  very  clear  that  except  on  very
 rare  occasions  and  for  exceptional  reasons,
 the  Speaker  should  not  give  his  consent
 for  bringing  such  a  motion  as  this,  when
 a  decision  had  already  been  taken  by  the
 House  in  the  same  session.  In  fact,  on
 this  matter  whether  the  House  should  sit
 on  Saturday  or  not,  we  took  a  decision
 only  last  fortnight.  I  do  not  know  for  what
 good  or  bad  reasons  this  Government  has
 thought  it  fit  to  kotow  our  friends  when
 they  were  dead  set  this  morning—unforto-
 nately  I  did  not  happen  to  be  here  thea—
 that  thls  Bill  should  be  taken  up.  Not
 only  that,  in  order  to  get  it  passed  in
 post  haste  manner  it  should  be  taken  up
 tomorrow;  the  House  should  get  over
 its  own  decision  taken  carlier  and  sit  on
 Saturday  and  help  the  Government  to  get
 it  passed.  If  they  were  so  keen  on  passing
 this  Bill,  one  could  have  understood  it
 if  they  ted  the  to  be  ded
 by  two  or  three  days,  so  that  the  House
 wauld  have  an  oppurtunity  to  give  full
 caeefull  and  responsible  consideration  to
 this  very  important  Bill.  Everybody  ad-
 mits  that  it  is  important.  It  was  referred  to
 a  Joint  Committee  and  it  has  come  back.
 Who  asked  the  Goveanment  to  delay  it
 all  this  time  ?  They  had  their  own  rea-
 sons—political  or  housewife;  I  do  not  know
 what  the  reasons  are—for  delaying  it  for
 such  a  long  time.

 8  brs.

 Even  earlier,  for  other  purposes  we
 wanted  the  Government  to  extend  the
 session  by  one  or  two  days.  They  were  not
 willing;  they  said  that  they  had  some  exira-
 ordinary,  unavoidable  items  of  business
 with  which  their  Ministers  were  seized  and,
 therefore,  they  could  not  very  well  extend
 the  session  at  all  because  their  Ministers
 would  not  be  released  to  discharge  those
 other  functions.  Now,  suddenly  they  want
 to  make  an  inroad  into  the  time  and  the
 Programmes  that  we  have  made  and  mis-
 appropriate  our  Saturday.

 SHRI  UMANATH  :  Grab.

 SOME  HON.  MEMBERS  :  Saturday—
 grabbing.
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 SHRI  RANGA  :  Now  they  ‘have  sanc-
 tified  -the.  grabbing  movement  in  this
 manner.  I  think,  it  is  unconscionably  un-
 reasonable.

 f
 (One  Tour  Members  Shri  :Masani,  who

 happens  to  be  the  President  of:our  Party  as
 ‘well:  as  the  Deputy  Leader’  of  our  Party  jin
 this  House,  was  there  on  the  Joint  Com-

 -mittee  and  he  played  an  important  role.
 according  to  his  own  lights.  We  have  asked
 him  to  be  our  spokeman  here  on  this  Bill

 -when  it  comes  up  for  consideration.  Now
 there  comes  this  sudden  volte  face  of  this
 Government.  We  all  understood  that’  this
 was  not  coming  up  now.  Last  week  he
 was  waiting  with  bated.  breath  that  it  was
 going  to  come  because  he  would  like  -to
 make  his  programme  properly.  When  he
 learnt  that  it  was  not  going  to  come,  he
 has  gone  to  answer  other  public  demands
 on  his  time.  We  would  not  be  able  to
 get  him  here  at  all  because  here  is  too  short
 a  notice.  In  this  way,  I  am  sure,  other
 parties’  Members  also—Shri  Kunte,  no  less
 an  important  Memder  of  this  House—would
 not  be  able  to  here  ;  so  also,  many  other
 Members.

 It  has  got  to  be  passed,  they  say.  Our
 friends  demand  it.  If  it  is  to  be  passed,
 it  is  the  proper  way  of  treating  this  House
 and  dealing  with  an  important  Bill  like
 this  ?  It  only  shows  the  complete  help-
 lessness  of  this  Government.  It  is  a  mi-
 nority  Government.  It  is  dependent  upon
 the  generosity  of  these  gentlemen.  What-
 ever  they  want,  the  Government  has  to  kow-
 tow  tothem  and  get  it  passed  in  any  cir-
 cumstances,  decent  or  indecent,  democrrtic
 or  otherwise.  It  looks  like  that.  Would
 not  the  Government  give  some  consideration
 to  these  points  that  we  are  urging;  are
 they  going  to  be  simply  carried  away  or
 thrown  overboard  in  590४  of  this  or  because

 ‘“of  their  own  inner  urges  and  treat  the
 House  in  this  wrong  way  ?

 Sir,  I  oppose  this  motion.  a

 DR.  SUSHILA  NAYAR  |  (Kansi)  :  Mr
 Deputy-Speaker,  Sir,  the  situdtion  with  re-
 gard  to  the  prices  and  availability  of  drugs
 in  the  last  few  days  has  beogme  extremely
 serious.
 tion  that  many  of  us  felt  thatthe  Patents
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 It  is  in  view  of  this  serious  situ-
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 Bill  should:  be  passed  before’  Parliament
 adjourns,  particularly  in  viéw  of  the’  fact
 that  the  hon.  Minister  in:-charge,  Dr.  Tri-
 guna  Sen,  said  that  he  was  unable  to  take
 any:  ‘effective  steps  unless  this  Bill  was
 passed.  t  We  feel  that  something  should  be
 done  urgently.  If  the  hon.  Minister,  can
 find  some  other  time  to  pass  it,  let  him  do
 to  by  all  means  ;  we  have  no  objeection.
 We  would  like  the  valuable  views  of  Shi
 Kunte,  Shri  Masani  and  everybody  else,
 But  if  there  is  no  other  way  to  pass;:it  except
 by  sitting  tomorrow,  we  are  willing  to,  sit
 tomorrow.  All  that  we  want  is  a  clear

 Minister  that  this
 Bill  will  be  considered  and  adopted  before
 we  adjourn  this  session.

 SHRI  S.  M.  BANERJEE  (Kanpur)  :
 I  am  very  happy  that  many  Members  of
 this  House,  rather  most  of  them,  are  sup-
 porting  this  motion  of  my  hon.  friend,
 Shri,  R.  Umanath.  This  morning,  you
 remember,  Sir,  when  he  raised  this  question
 practically  everybody  supported  it.

 SHRI  5.  KANDAPPAN  (Methur)  :  Ex-
 cept  these  who  had  left  for  lunch.

 SHRI  5.  M.  BANRJEE  :  Now,  what  is
 the  objection  of  the  leader  of  the  Swantantra

 ,  Party  ?
 who  was  a  Member  of  the  Joint  Committee

 Mr.  Ranga  says  that  Mr.  Masani

 will  not  be  prcsent  tomorrow.  If  Mr.  Minoo
 Masani  is  not  there,  there  are  mini-Masanis
 in  their  party.  Therefore,  nothing  is  going
 to  be  lost.  The  Patents  Bill  should  be  taken
 up  tomorrow  and  we  should  sit  upto
 7  O’Cloek  or  even  8  O’  Clock,  or  whatever
 it  is,  till  it  is  passed.

 SHRI  SAMAR  GUHA  (Contai)  :  I  do
 not  know  whether  this  Government  dis-
 charges  its  duty  on  the  basis  ofthe  principle
 of  joint  responsibility  of  the  Council  Minis-
 ters.  If-it  is  so,  why  should  one  Minister
 cry  hoarge-he  has  done  it  on.  several  occa-
 sions-that  unless  and  until  the  Patents  .Bill
 is  passed,  it  will  be  very.  difficult; for  him  to
 enforce  the  Drugs  Control  Order  ?  This  Bill
 should.  have  been  passed  even.  earlier.  We
 have  got  some  reports  that  thea  have  been
 a  number  of  deaths  in  Muzaffarpur  and
 other  areas  for.  want  of  costly.  and  life-

 ae
 medicines.  What  are  these  rackteers

 black-marketeers  doing?)  They  are
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 taking  these  medicines  underground  and
 charging  exorbitant  prices  for  these  medi-
 cines.  Therefore,  if  we  delay  in  passing
 this  Bill,  it  may  mean  the  death.  of  many
 more  of  our  poor  people  in  villages,  I  am
 of  the  opinion  that  we  should  take  up  this
 Bill  without  any  delay  and  pass  it.  I  have
 no  doubt  that  the  Government  have  behaved
 irresponsibly.  But  let  us  behave  resdonsibly
 to  the  common  people  (o  the  poor  people.
 For  that  reason,  whatever  may  be  our  diffi-
 ‘culties,  we  should  pass  this  Bill,  without
 ‘any  further  delayes  Considering  the  suffer-
 ing  of  the  people  for  want  of  medicines,  let
 us  strengthen  the  hands  of  Minister  to
 enforce  thé  Drugs  Control  Order  more  effec-
 tively.  and  vigorously.  Let  us  see  that  the
 Drugs  Control  Order  is  enforced.  We  should
 take  up  this  Patents  Bill  tomorrow  and  pass

 .it  tomorrow  itself

 MR.  DEPUTY-SPEAKER  :  Now,  r
 ‘think,  every  party  has  made  its,  observation
 But  I  see  many  other  Members  of  the  same
 party  wanting  to  make  their  observations.
 The  point  is  that  it  is  a  question  of  time.
 If  it  is  your  pleasure  that  other  Members
 also  of  the  same  party  may  be  given  a
 ehance...(Interruptions)

 SHRI  RANGA:  Why  do  you  want  to
 take  the  opinion  of  the  House  even  on
 that?  (Interruptions)

 MR.  DEPUTY-SPEAKER  :  I  am  only
 trying  to  regulate  the  time...(Interruptions)

 SHRI  R.  K.  AMIN  (Dhanadhuka)  :  Sir,
 “rise  on  a  point  of  order.

 In  this  House,  only  a  few  days  ago,  a
 proposal  came  before  the  House  that  there

 ‘should  be  a  sitting  on  the  House  on  Satur-
 day,  that  is,  tomorrow  the  29th  and  it  was
 rejected.  How  can  that  be  again  put  before
 the  House  ?

 SHRI  UMANATH  :  He  has  not  under-
 stood  the  motion  of  mine.  (Jnterruptions)

 MR.  DEPUTY-SPEAKER  :  As  far  as
 the  point  of  order  is  concerned,  Rule  388
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 empowers  any  Member  to  move  a  motion
 for  the  sus;  ion  of  the  rule.  Now,  he  has
 moved  the  motion  to  suspend  that  rule,
 Therefore,  it  is  in  order.

 Now,  I  am  entirely  in  the  hands  of  the
 House.  If  you  want  other  Members  also  to
 make  observations,  it  is  upto  you,  It  is
 only  a  question  of  time.

 SHRI  N.  K.  P.  SALVE  (Betul)  :  We
 want  a  division  on  this  motion  without  any
 further  discussion.  I  move  closure  motion.
 (Interruptions)

 MR.  DEPUTY-SPEAKER  :  Since  some
 Members  feel  very  strongly  about  it,  they
 must  have  their  say.  But  I  would  request
 you  to  be  very  brief.

 SHRI  0.  N.  PATODIA  (Jalore)  ;  Sir,
 this  motion  has  been  moved  today  at  6  P.
 M.  and  before  the  motion  has  been  moved
 many  Members  of  the  House  have  already
 left  Delhi.  It  is  not  possible  for  them  to
 attend  the  House  tomorrow.  If  the  session
 is  held  tomorrow,  in  effect,  it  will  mean
 that  those  Members  will  be  prevented  from
 attending  the  sesrion.  You,  Sir,  as  the
 custodian  of  the  House,  are  not  competent
 to  allow  this  motion  to  be  moved  which
 will  preeent  other  Members  from  attending
 the  session.

 Secondly,  in  view  of  the  fact  that  this
 measure  is  not  very  urgent,  the  fact  that  the
 sitting  of  the  House  on  Saturday  is  not
 urgent  and  the  fact  that  it  was  previously
 decided  by  the  Business  Advisory  Committec
 and  a  unanimous  decision  was  taken  by  the
 House  that  there  will  be  no  fitting  on  Satur-
 day,  if  that  be  case,  may  I  know  what  new
 urgency  has  arisen  in  the  course  of  the  last
 four  days  that  the  Government  wants  to  sit
 on  Saturday  ?  If  they  are  so  earger  to  pass

 this  Bill,  let  them  extend  the  session.  Let
 them  sit  on  the  4th  September  or  even  be-
 yond  that,  It  will  be  a  mockey  of  the
 rule’  if  you  do  like  this...  (Interruptions)

 SHRI  RANDHIR  SINGH  (Rohtak)  :
 Sir,  every  penny  that  we  save,  we  save  it
 for  the  nation.  We  should  not  develop  a

 “habit  of  extending  thé  session  everytime.  I
 am  really  sorry  for  Mr.  Kunte  and  others
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 [Shri  Randhir  Singh]
 who  may  be  inconvenfenced.  I  have  all
 sympathy  for  them.  But  the  interest  of  the
 people  is  above  our  inconveniece.  Here  is  a
 Bill  which  involves  the  in‘erests  of  the  bour-
 geois  who  are  making  money  as  against  the
 interests  of  the  millions  and  millions  of  the
 poor  people.  The  interests  of  these  millinos
 and  millions  of  the  poor  people  must  have
 preference  over  the  intesests  of  bourgeois.
 And  the  interests  of  these  poor  people  must
 have  preference  over  the  inconvenien-e  of
 the  MPs.

 My  submission  is  that  we  should  not
 extend  the  session,  We  should  sit  tomorrow
 and  pass  the  Bill.  There  is  no  harm  if  we
 sit  tomorrow.  In  England,  they  have  mara-
 thon  session;  they  sit  throughout  the  night.
 What  is  the  harm  if  we  sit  on  Saturday  or
 even  on  Sunday.  My  submission  is  that  we
 should  sit  tomorrow  and  we  should  sit  fill
 we  pass  the  Bill.

 SHRI  5.  KANDAPPAN  :  I  would  not
 have  made  any  observation  but  for  some  of
 the  remarks  made  by  the  hon.  Members
 who  oppose  this  motion.  Though  all  Mem-
 bers  are  respectable  Members,  I  do  not
 think  any  programme  of  this  House  could
 be  arranged  in  such  a  way  to  accommodate
 every  Member  or  to  suit  everybody’s  con-
 venience.  That  is  an  impossibility.

 First  of  all,  the  question  of  sitting  on
 Saturday  came  up  sometime  back.  It  was
 first  decided  in  the  Business  Advisory  Com-
 mittee  that  there  should  be  a  sitting  on
 Saturday  the  29th,  Actually,  after  I  got  the
 the  intimation  of  the  decision  of  the  Busi-
 ness  Advisory  Committee  through  a  Mem-
 ber  of  my  party,  I  thought  this  Saturday
 would  be  a  working  day  and  I  arranged  the
 programme  accordingly.  That  was  my  ear-
 lier  impression,

 But  now  the  situation  has  changed...
 (Interruption)

 AN  HON.  MEMBER  :  Drug  prices  have
 gone  up.

 SHRI  S.  KANDAPPAN  :  I  do  appre-
 ciate  their  difficulty.  They  should  also
 realise  the  difficulty  of  other  Members.  I  am
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 glad  that  there  is  a  consensus  about  the  im-
 portance  of  this  Bill.  There  is  no  difference
 on  that.  But  the  only  point  is,  they  say,
 we  can  have  it  late  and  we  extend  the
 session.  But  here  I  have  got  one  difficulty.
 Ihave  got  an  engagement  on  the  4th.  Do
 you  mean  to  say,  I  have  to  postpone  that  ?
 Is  that  not  inconvenionce  to  me  (interrup-
 tion)  If  Mr.  Patodia  wants  to  accommo-
 date  Mr.  Miasani,  I  think,  Mr.  Patodia
 should  be  equally  interested  in  accommodat-
 ing  me  also.  (Interruptions)  Sir,  I  think,
 We  need  not  waste  any  more  time  on  this,
 let  this  be  put  to  vote,

 SHRI  P.  RAMAMURTI  (Madurai)  :  I
 do  not  want  to  say  anything;  let  it  be  put
 to  vote.

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Balrampur)  :  If  we  decide  to  sit  tomorrow
 to  consider  the  Patents  Bill  then  the  ques-
 tion  will  a  rise  when  the  Members  are  to
 give  amendments,  when  they  are  to  apply
 their  minds,  when  the  amendments  are  to  be
 circulated,  when  they  are  to  be  considered,
 etc.  If  the  idea  is  to  pass  the  Bill  itself
 tomorrow,  it  might  ०3  difficult.  But  we  can
 consider;  I  have  no  objection.

 SHRI  D.  N.  PATODIA  :  This  is  a
 very  relevant  point.  What  about  amend-
 ments  ?  What  about  consideration  of  amend-
 ments  ?

 SHRI  S.  M.  BANERJEE  :  I  shall
 produce  the  amendments  I  have  moved.

 श्रोशिव  चन्द्र  का  (मधुबनी)  :  मैं  मानता  ह
 कि  पेटेंट  विधेयक  एक  अहम  विधेयक  है  ओर
 उसको  हमें  पास  करन।  चाहिए  ।  लेकिन  मुझे
 ऐसा  मालूम  होता  है  कि  रूल  को  ससपेंड  करने
 में  आप  जल्दबाजी  कर  रहे  हैं  1  मैं  समझता  हूं
 कि  जिस  तरह  से  पेटेट  विधेयक  एक  प्रथम
 विधेयक  है  उसी  तरह  से  चौथी  योजना  भी

 बहुत  अहम  है  और  उस  पर  भी  विचार  होता
 चाहिए  ।  मैं  चाहता  हूं  कि आप  शनिवार  को  बेठ
 कर  उस  पर  विचार  करें  और  उसको  पास  करें  |
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 लेकिन  साथ  साथ  आप  इतवार  को  बैठ  कर

 चौथी  योजना  पर  भी  विचार  करें  विजिलेंस

 एडवाइ  जरी  कमेटी  में  ऐसा  मालूम  पड़ता  है  कि
 ठीक  तरह  से  विचार  नहीं  किया  जाता  है  और

 इस  कारण  से  रूल  आदि  को  ससपेंड  करने  की
 नौबत  आ  जाती  है।  इसका  नतीजा  यह  होता
 है  कि  आखिर  में  यह  कर  जल्दी  में  हम  को
 विधेयक  पास  करने  के  लिए  कहा  जाता  है।
 शनिवार  को  तो  बेठा  जाए  लेकिन  उसके  साथ
 साथ  मेरा  संशोधन  यह  है  कि  इतवार  को  भी

 हम  बैठे  और  चौथी  योजना  पर  विचार  करें।

 SHRI  RANGA:  What  about  the  sugg-
 estion  made  by  Shri  Vajpayee  with  regard
 to  the  amendments  ?

 SHRI  S.  M.  BANERJEE  :  Amendments
 have  been  moved.  I  can  produce  them,

 SHRI  K.  P.  SINGH  DEO  (Dhenkanale):
 Apart  from  setting  up  a  oad  precedent,
 there  are  the  reasons  which  Mr.  Vajpayee
 has  raised.  In  the  Business  Advisory
 Commi  it  was  decided  that  0  hours
 will  be  allotted  to  the  Patents  Bill.  Will
 it  be  finished  by  tomorrow  or  will  it  be
 carried  over?

 SHRI  ATAL  BIHARI  VAJPAYEE:  You
 cannot  hustle.

 SHRI  KAMALNAYAN  BAJAJ
 (Wardha):  I  had  no  idea  of  speaking.
 But  when  I  heard  the  reasons  and  the
 importance  of  this  Bill,  I  do  not  underrate
 its  importance,  But  I  think  if  you  want
 the  Debate  tomorrow  you  are  underrating
 the  importance  of  this  Bill.  The  Bill  may
 go  to  the  High  Court;  the  Bill  may  even  be
 contested  there.  And,  for  that  reason,  if
 a  precedent  is  created  like  this,  that  with-
 out  proper  consideration  of  the  House  we
 pass  the  Bill,  that  will  be  a  bad  thing.  That
 will  be  a  bad  precedent.

 SHRI  K.  LAKKAPPA  (Tumkur):  I  rise
 on  a  point  of  order.

 SHRI  RANDHIR  SINGH  :  We  are  not
 afraid  of  the  High  Court  or  the  Supreme
 Court.  We  are  a  sovereign  body  our-
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 selves.  (Interruptions)

 MR.  DEPUTY-SPEAKER :  Shri  Bajaj
 has  not  finished.  (Interruptions)

 SHRI  K.  LAKKAPPA  :  The  hon.
 Member  has  said  that  the  Bill  is  defective
 and  that  he  might  to  taking  it  to  the  court.
 He  has  threatened  the  House  that  he  is
 going  to  court  if  full  discussion  is  not  going
 to  take  place  tomorrow.  That  is  my  point
 of  order.

 MR.  DEPUTY-SPEAKER  :  There  _  is
 no  point  of  order.  Any  citizen  of  the
 country  is  free  to  go  to  the  court.

 SHRI  KAMALNAYAN  BAJAJ  :  In
 view  of  the  importance  of  the  Bill  and
 since  it  has  been  said  in  the  House  that
 the  drugs  are  going  into  the  blackmarket
 and  they  arc  not  available  to  the  public,
 and  since  so  much  interest  of  the  public  is
 involved,  it  must  be  properly  considered.
 Unless  that  is  done,  it  will  be  of  no  use.

 MR.  DEPUTY-SPEAKER  :  It  is  a
 suggestion  for  action.

 SHRI  KAMALNAYAN  BaJAJ  :  So,
 the  Bill  must  not  be  rushed  throughout  but
 must  be  passed  after  proper  consideration.
 That  is  my  plea.

 SHRI  S.  KANDAPPAN  :  what  is
 there  unsuitable  in  a  Saturday  for  the  consi-
 deration  of  this  Bill  ?

 SHRI  SHIVAJI  RAO  S.  DESHMUKH
 (parbhani)  :  The  Patents  Bill  which  this
 House  is  being  called  upon  tomorrow  to
 consider,  will  by  any  international  standards
 beat  the  international  patent  of  having
 involved  all  processes  for  delay  in  legisla-
 fion.  There  would  be  no  other  Bill  com-
 parable  to  this  before  any  other  Parlia-
 meat,  which  has  seen  two  Parliaments,
 there  an  Ministers  and  two  Committees  and
 yet  has  not  been  passed.  The  drugs  which
 are  supposed  to  be  the  subject-matter  of
 the  Patents  Bill  in  the  Western  countries
 had  drugged  the  passage  of  this  Bill  for
 the  last  several  years.  Let  us  weed  it  out
 at  least  now  at  the  earliest.  Therefore,  it
 is  justified  that  we  should  sit  tomorrow,
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 SHRI  5.  M.  BANERJEE:  I  move  the
 closure  motion.

 SHRI  VASUDEVAN  NAIR  (Peeruiade):
 There  should  be  a  limit  to  this  debate.

 SHRI  P.  RAMAMURTI  :
 closure.

 I  move  for

 MR.  DEPUTY-SPEAKER  :  We  re
 coming  to  that.

 THE  MINISTER  OF  LAW  AND
 SOCIAL  WELFARE  (SHRI  K.  HANUMAN-
 THAIYA):  How  many  people  are  you
 gOing  to  call  ?

 MR.  DEPUTY-SPEAKER  :  I  shall  call
 Shri  Prem  Chand  Verma,  Shri  Sheo  Narain
 and  then  the  hon.  Minister.

 श्री  प्रम  चन्द  वर्मा  (हमीरपुर)  :  उपाध्यक्ष

 महोदय,  इस  बिल  को  आए  हुए  कई  साल  हो
 गये  हैं  7  यह  बार  बार  आता  है  और  फिर  इस
 का  पता  नहीं  लगता  है।  आज  जब  विरोधी

 दलों  की  तरफ़  से  यह  प्र  इन  उठाया  गया,  तो

 हमारी  पार्टी  पर  यह  इल्जाम  लगाया  कि  हम
 इस  को  नहीं  लाना  चाहते  हैं  7  में  कहना  चाहता

 हूं  कि  आज  हमारी  कांग्रेस  पार्टी  इस  बिल  को

 पास  करने  के  लिए  तैयार  है।  हम  कल  शनि-
 वार  को  बैठ  कर  इस  को  पास  करने  के  लिए
 तयार  है।  मैं  निविदन  करना  चाहता  हूं  कि  जो

 सदस्य  इस  बिल  को  पास  नहीं  करना  चाहते  हैं
 उन  की  बात  पर  ध्यान  न  दे  कर  जम्हूरी  तरीके

 से  इस  बारे  में  फंसला  किया  जाये  और  इस,

 *पर  वोटिंग  कराई  जाए।

 श्री  शिव  नारायण  (बस्ती) :  उपाध्यक्ष

 महोदय,  यह  पेटेंट्स  बिल  बहुत  इम्पार्टेन्ट  है।
 इस  गवर्नमेंट  ने  पिछले  पांच  बाक्स  के  दौरान

 इस  को  नहीं  लाया  है  और  इस
 बारे  में  डाले  की  है।  We  shall  sit

 tomorrow.  But  he  has  to  give  -us
 0  hours  for  it.  Our  leader  is  going  out
 of  Delhi,  but  we  do  not  mind  that.  But  I
 think.that  this  Government  should  at  least
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 yield  to  this  demand  that  we  must  get:  40
 hours.  So,  I  would  appeal  to  Government
 to  give  us  at  least  0  hours  for  debating
 upon  this  Bill.

 THE  MINISTER  OF  PARLIAMENTRY
 AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHURAMAIAH)  :
 I  would  like  to  say  that  this  is  not  some-
 thing  from  the  blue.  It  has  been  put  on  the
 Order  Paper  even  on  the  !2th  August.  That
 answers  the  point  raised  by  Shri  Ranga  300
 others  about  no  notice  having  been  given.
 As  regards  amendments,  some  Members
 have  already  tabled  amendments.

 The  reason  why  this  could  not  be  taken
 up  earlier  is  because  of  the  time-scheduls;
 the  time  schedule  given  by  the  Business
 Advisory  Committee  had  been  upset  by  cer-
 tain  decisions  of  the  House,  Therefore,
 this  could  not  be  taken  up  earlier.  But
 Government  was  most  anxious,  and,  there-
 fore,  I  have  been  sounding  for  the  last
 three  or  four  days  various  Opposition  lea-
 ders  whether  we  could  not  sit  on  a  Saturday
 oron  some  night.  This  morning,  I  was
 overjoyed  when  the  whole  House,  unani-
 mously,  without  any  exception,  said  that
 we  must  sit  on  Saturday.  I  have  here  a
 letter  with  me,  which  I  have  been  very
 happy  to  receive.

 SHRI  KANWAR  LAL  GUPTA  :  |  hope
 he  will  give  enough  time  for  amendments,

 SHRI  RAGHU  RAMAIAH :  That  is.  a
 matter  between  the  Secretariat  and  the  hon.
 Members;  it  is  for  the  Secretariat  to  do.
 We  would  not  stand  in  the  way.  But  the
 Bill  must  be  passed  tomorrow,  sitting  if
 necessary  till  midnight.

 I  am  happy  to  say  that  no  less  a  person
 than  Dr.  Sushila  Nayar  and  all  other  leaders
 have  written  to  me  to  say  ‘let  us  sit  to-
 morrow  and  any  day,  and  let  us  finish  it’.
 व  am  thankful  for  their  co-operation.

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  Rule  338  of  the  Rules  of  Pro-
 dure  and  Cond  of  Busi  in

 Lok  Sabha  in  its  application  to  the
 motion  for  fixing  a  sitting  of  ‘the
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 House  on  Saturday,  the  29th  August
 1970,  be  suspended’  ’.

 The  motion  was  adopted.

 SHRI  UMANATH :  I  beg  to  move  :

 “That  the  House  do  rescind  the  decision
 taken  by  the  House  on  the  30
 August,  1970,  that  there  will  be  no
 sitting  of  the  House  on  Saturday,  the
 29th  August  970°°.

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  the  House  do  rescind  the  decision
 taken  by  the  House  on  the  3
 August,  1970,  that  there  will  be  no
 sitting  of  the  House  on  Saturday,  the
 29th  August,  1970".

 The  motion  was  adopted.
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 SHRI  UMANATH  :  I  beg  to  move  :

 “That  the  House  do  also  sit  on  Satur-
 day,  the  29th  August,  1970,  for  con-
 sideration  and  passing  of  the  Patents
 Bill,  ‘1967,  as  reported  by  the  Joint
 Committee’.

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  the  House  do  also  sit  on  Satur-
 day,  the  29th  August,  1970,  for  con-
 Sideration  and  passing  of  the  Patents
 Bill,  1967,  as  reported  by  the  Joint
 Committee’’.

 The  motion  was  adopted.

 8.27  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Saturday,  August
 29,  970/Bhadra  77,1892  (Saka).


